IN THE NATIONAL COMPANY LAW TRIBUNAL
INDORE BENCH AT AHMEDABAD

ITEM No103

TP 217 of 2019 [CP(IB) 617 of 2019]
Order under Section 9 IBC

IN THE MATTER OF:

Super Developers e Applicant
Vis

BR Goyal InfrastructureLtd e Respondent

Order delivered on ..28/10/2021

Coram:

Dr.DeeptiMukesh, Hon'ble Member(J)
Kaushalendra Kumar Singh, Hon’ble Member(T)

PRESENT:
For the Applicant ‘Ms.Vaibhavi Parikh, Advocate.
For the Respondent ‘Mr.VijayeshAtre, Advocate.

ORDER

Ld. Counsel appearing for the applicant / operational creditor Ms.Vaibhavi Parikh
Parikh states that the parties have amicably settled the matter and she has been
instructed and also authorized to file the pursis for withdrawal of the main IB
application. The pursis dated 13.10.2021 is on record. Ld. Counsel Mr.VijayeshAtre
for the Corporate Debtor confirms the settlement. Considering the submissions
made by the both counsels, we allow the withdrawal of the insolvency application,
thereby CP (IB) 617 of 2019 is disposed as withdrawn.
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